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Shri S. N. Das: May I know whether 
any experts from any international 
organisation visited the sugarcane pro­
ducing areas and advised or suggested 
to the Government that the time has 
now come when the price of sugar* 
cane should be fixed on the basis of 
the sugar recoverable from the sugar 
cane?

Shri Satish Chandra: I have no 
information.

Shri M. S. Gonipadaswamy: May I
know how much sugar was exported 
in the first quarter of 1952?

Shri Satish Chandra: The main
question relates to production and this 
does not arise out of it.

Shri Boovaragliasamy: May I know, 
Sir. which is the largest sugar pro­
ducing state in our country.

Shri Satish Chandra: Uttar Pradesh.

Obscene P dblicatigns

•1099. Dr. M. M. Das: WiU thtf
Minister of Home Affairs be pleased
to state:

(a) whether Government is aware of 
the abundance and easy availability 
of imported obscene publications in 
India;

(b) whether it is a fact that one at 
the State Governments has requested 
the Government of India to take ade­
quate measures so that such publica­
tions may not come to India at all; 
and

(c) if so, what action Government 
propose to take in the matter?

The Minister of Home Affairs and 
States (Dr. Katin): (a) and (c).
Inquiries are being made and ap­
propriate steps will be taken \mder 
the Sea Customs Act and the Indian 

' Penal Code.
(b) Yes; the State Government has 

been informed of the statutory ban on 
the import of obscene publications and 

» advised to take action imder Section 
292 of the Indian Penal Code if toy 
such publication is found to be in 
circulation.

Dr. »JL M. Das: May I know what 
was the exact suggestion or request 
made by the State Government in 
question, to the Central Government?

Dr. Katin: The State Government
suggested that the import of all these 
publications should be banned under 
the Sea Customs Act.

Dr. M. Bt Das: May I know whe­
ther any steps have been taken or 
any directions been given to that 
effect?

Dr. Katjn: Such a direction already 
exists in the Statute Book, and the 
Sea Customs authorities ore all along 
taking proper action. They are guided 
by the consideration as to whether any 
particular publication does or does 
not oflfend the Penal Code. The State 
Government was informed that it 
would be much better to prosecute 
under the Indian Penal Code, and get 
proper convictions made. Tlie State 
Government thereupon said that the 
course of the judicial decision cannot 
be predicted in such a case.

Dr. M. M. Das: May I know. Sir,
A ether the implementation of this 
Act so far as smuggling through the 
ports is concerned has been directed 
to be made more effective?

Dr. Kaijn: That suggestion will re­
quire consideration. The Sea Customs 
authorities have nothing to do with 
the marketing, and that is a matter 
entirely within the sphere of local 
governments.

Shri Yelayndhan: May I know, Sir, 
whether most of these obscene publi­
cations are imported into India from 
the U.SA.?

Dr. Katjn: They are imported from 
all parts of the world.

Dr. M. M. Das: May I know. Sir,
whether any cases of smuggling 
through these ports have been detect­
ed by the Government after a request 
was made by State Governments?

Dr. KaUn: I have no'direct informa­
tion. I have communicated with all 
provincial authorities and I have re­
ceived information that the Sea 
Customs authorities have been seizing 
from time to time a considerable 
number of books of this description.

Shri Dabhi: May I know, Sir, whe­
ther it is a fact that a vast number of 
obscene advertisements appear in 
newspai>ers and periodicals published 
in this country?

Mr. Speaker: Order, order. Next
question.

U. P. S. C.

n iM . Dr. M. M. Das: Will the 
Minister of Home Affairs be pleased
to state:

(a) the annual expenditure of the 
Union Public Service Commission
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during each of the last three financial 
years;

(b) the total number of stafl em­
ployed in the Commission;

(c) the fees realised, if any, during 
each of the last three years from the 
candidates;

(d) the total number of candidates 
during the last three years; and

(e) the amounts paid to candidates, 
if any, for their conveyance and other 
allowances in each of these years?

The Bfinister (rf Home Affairs and 
States (Dr, Katjn): (a) to (e). A state­
ment is placed on the Table. [5ee 
Appendix V, annexure No. 48.1

Dr. M. B1 Das: In reply to part (d), 
it is said that there is recruitment by 
selection and recruitment by competi­
tion. May I know. Sir. how recruitment 
by selection is made when comparing 
the results of the competitive ex­
amination?

Dr. Katja: Recruitment by selection 
is,' I imagine, from the existing oflttce- 
holders and post-holders and recruit­
ment by competition is always made 
by competitive examination, which is 
a more lengthy process.

Dr. M. M. Das: Am I to imderstan^ 
Sir, that recruitment by selection is 
entirely dependent upon the sweet will 
— r̂ather the discretion—of the recruit­
ing authorities?

Dr. Katju: It is dependent upon the 
discretion, in which you and I have 
got complete confidence, of the Public 
Service Commission.

Dr. M. M. Das: Sir, in reply to part
(a), the statement shows that there is 
an increase of one lakh of rupees 
every year. May I know the reasons 
for this increase?

Dr. You are alluding to in­
crease in fees?

Dr. M. M. Das: Increase in the ex- 
pwditure of the Public Service Com­
mission.

Dr. KatJn: Due to dearness al­
lowance, grade salaries etc., Every 
item is scrutinised, carefully checked 
and passed.

Dr. M. M. Das: May I kno\^ Sir,
whether the services of the Public 
^rvice Commission are lent to any 
State Government, and if so, on what 
conditions?

Dr. Katin: From time to time.

Dr. Gangadhara Siva: May I know, 
air, whether the representation for 
giving 12i per cent, of the posts to 
Scheduled Castes has been properly 
attended to?

Dr. Katjn: May I say, Sir, with all 
respect that this question related to 
expenditure and not to Scheduled 
Castes?

Dr. M. M. Das: May I know. Sir, 
whether any fees are charged upon the 
State Governments who require the 
services of the Union Public Service 
Commission?

Dr. Katjn: I require notice. This is 
a matter within the competence of the 
Public Service Commission.

Cotton

•1101. Dr. Ram Snbfaag Sini^: WiU 
the Minister of Food and Agrienltnre
be pleased to state:

(a) the acreage of land which was 
«nder cotton cultivation during the 
year 1951-52; and

(b) the total quantity of cotton pro­
duced during the same period?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
(a) 1951-52 Final Estimates of Cotton 
are not 3*et available. According to 
the Fourth Estimate, the area under 
cotton In 1951-52 was 15-13 million

(b) The production during 1951-52 
at the final estimate stage is expected 
to be about 33 lakh bales.

Dr. Ram Snbhag Singh: May I
know, Sir, the acreage of land' divert­
ed under cotton cultivation last year?

Shri Satish Chandra: I require notice 
for that.

Shri M. S. Gnmpadaswamy: May I
know. Sir. what are the measures 
adopted by the Government to improve 
the quality and quantity of cotton pro­
duction?

Shri Satish Chandra: This is done 
by distribution of improved seeds, 
fertilisers, and by providing better 
irrigation facilities etc.

Shri K. G. Deshmnkh: In view of
the target for next year, have Govern­
ment taken any measures to increase 
ttie land under cotton cultivation?

Shri Satish Chandra: Yes, Sir. More 
land is coming under cqtton cultiva  ̂
tion.
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International Wheat A greement

*1102. Dr. Bam Sobhag Singh: (a)
Will the Minister of Food and Agricul­
ture be pleased to state whether the 
Government of India propose to buy 
wheat during the second half of 1952 
under the International Wheat 
Agreement?

(b) If so, what quantity of wheat 
do they propose to buy?

(c) Have any orders been placed in 
this regard wlto any country?

The Parliamentary Secretary to the 
Prime Minister (Shri SatiiA Chandra):
(a) Yes. ‘

(b) About 8 lakh metric tons.
(c) Necessary instructions have bfeen 

given to our purchase authorities
, abroad and they will make purchases 

from diflerent countries at the ap­
propriate time.

Dr. Ram Subliax Singh: May I
know, Sir, tiie total quantity of wheat 
which India is entitled to buy under 
this agreement?

Shri Satish Chandra: 15 lakh tons.
Dr. Ram Snbhag Singh: May I

know. Sir, what quantity of wheat has 
so far been purchased under this 
agreement in the current financial 
year.

Shri Satish Clwndra: Sir, the Inter­
national Wheat Agreement year begins 
from August; it is August to July. So 
all purchases for next year will be 
made after August.

Dr. Ram Sabhag Singh: May I
know. Sir, the difference between the 
price of wheat purchased under this 
agreement and purchased in the open 
market in other countries—^United 
States, Canada and Australia?

Shri Satish Chandra: I require 
notice.
. Sardar Hnkam Singh: How much of 
this is going to be spared for Pakistan?

Mr. Speaker: It does not arise out 
of this question. I think the position 
was made clear during the previous 
^answer.

Shri Satish Chandra: Sir, the ques­
tion relates only to purchase under the 
International Wheat Agreement.

Hili-Eklakmi Railway Link
•1104. Shri A. C. Guhn: Will the

Minister of Railways be pleased to 
state:

(a) whether there has been a pro­
posal to construct a railway line con­

necting Hili and <w. Dinajpur.
W. Bengal) with ffilakmi or some 
other station of Maldah district;

(b) if so, when the work is expected 
to be undertaken and to be completed;

(c) whether Grovemment propose to 
construct an exclusively Indian ran, 
way connection between Calcutta and 
the two districts of West Dinajpur and 
Maldah; and

(d) if so, when that work is to be 
undertaken and completed?

The Mbiister of BaUwajn and T rav- 
port (Sbrl L. B. Shastri): (a) Yes.

(b) The project is being re-examin­
ed. It is not possible to state at pre­
sent whether and, if so, when the pro­
ject will be undertaken and completed.

(c) There is no such proposal at 
p re se t

(d) Does not arise.
Shri A. C. Gnha: May I know, Sir, 

what are the reasons for the proposal 
being re-examined? What happened 
to the first scheme?

Shri L. B. Shastri: In fact, tliere
were different proposals for different 
lines and the Central Board of Trans­
port while making an over-all review 
of all projects at their meeting held 
recently—sometime in March 1952— 
decided that another examination of 
these projects should be made in con­
sultation with the officers of the West 
Bengal Government. The railway 
administration has been instructed to 
take steps to implement the decision 
as soon as possible.

Shri A. C. Gnha: Regarding reply to 
part (c), may I know if the hon. Mi­
nister is aware that for lack of direct 
connection between Calcutta and these 
parts, there is quite a considerable 
bottleneck of traffic particularly in 
foodstuffs?

Shri L. B. Shastri: Well, the hon.
Member is right to some extent. But 
the difficulty is that to provide for 
direct connection from Calcutta would 
involve the provision of a bridge across 
the Ganga. That matter was being 
considered by the Visveswaraiya Com­
mittee. They have submitted a report, 
but they have suggested that the whole 
scheme should first be technically and 

financially scrutinised.
Shri A. C. Gnha: May I know if 

the Central Water and Power Commis­
sion also was entrusted with the work 
of inquiring into the construction of 
this bridge or barrage over the Ganges, 
and if that authority has submitted 
any report?
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Shii L. B. Shastri: The Visves-
waraiya Committee has very recently 
submitted its report.

Shri A. C. Gotaa: I mean the Central 
Water and Power Commission—whe­
ther that body also was entrusted 
with a similar inquiry, and whether 
it has submitted any report

Shri L. B. Shastri: I have not got 
the information.

Import o f  B oilers 
*1105. Pandit M. B. Bharsava: (a)

Will the Minister of Railways be pleas­
ed to state the total number and value 
of boilers imported into India on 
different railway lines duiin£ the year
1951-52 and the number of boilers 
manufactured at various workshops in 
India?

(b) Which are the factories manu­
facturing boilers in India?

(c) What is the average cost of the 
production of such boilers in India?

(d) How does it compare with the 
•ost of the boilers imported into India?

The BOnister of Railways and Trans­
port (Shri L. B. Shastrl): (a) Number 
and value of boilers imported ad num­
ber of boilers manufactured in India 
during 1951-52 are as given bdow:

(In thousands fo Bnpees)

No. Value

Imported BoiUra.

Central Rail-way 5 3,61

Eastern Railway 82 77,07

Northern Railway 22 16,07

North Eastern Railway 6 3,23

Westenx Railway 8 3,98

Southern Railway 12 9,87

T otal  . 136 1,13,73

BoO^a ManvSoetured 
in India.

Tata Locomotive and
Engineering Co. Ltd. 15

(D) Bouers are ueuiK 
in India at the Tata Locomotive and 
Engineering Coy. An education^ 
order has recently been placed with 
Messrs. TextUe Machinery Corpora­
tion, Ltd., Calcutta. Manufacture of 
boilers at Chittaranjan is being under­
taken for the locomotives under con­
struction.

(c) The cost of production varies 
according to the tjrpe of boiler. Of two 
types of boilers so far completed the 
average cost of one type is Rs. 1*02 
lakhs and the other is Rs. 1*87 lakhs.

(d) Similar types of boilers have 
not been imported recently but the 
cost of production of those manu­
factured in India was about double 
that of similar imported boilers.

Pandit M. B. Bhargava: May I know 
the total requirements of the Railways 
in respect of boilers, and how many of 
them are made from indigenous 
sources?

Shri L. B. Shastrl: The annual re­
quirements of locomotive boilers are 
about 180. Spare boilers are required 
for locomotives which are from 20 to 
30 years old.

Pandit M. B. Bhargava: May I
know whether some parts of those 
boilers which are manufactured in 
India are imported from outside?

Shri L. B. Shastrl: So far as I am 
aware, they are finished here, with 
some components being imported.

Shri Barrow: Is it not a fact that
boilers were manufactured at Ajmer 
at one -time and that that manufacture 
has now been stopped?

Shri L. B. Shastrl: It may be so, 
but I am sorry I am not aware of it.

Shri S. y. Ramaswamy: Is any at­
tempt being made to r^uce the cost 
of the products made in India?

Shri L. B. Shastil: We are always
trying to reduce the cost.

Shri T. S. A. Chettlar: May I know 
whether Government can give the 
reasons for this high production cost 
in India?

Shri L. B. Shastrl: We have started 
the factories. The work is new. The 
men are not trained. So, it will take 
some time to reduce the cost.

Sardar Hnkam Singh: Is any subsidy 
being given to those factories that a^  
m anufacturing boilers because the cost 
is so high?

Shri L. B. Shastri: So far as the
TELCO is concerned, we are givmg 
sufflcient help to them.

I  I TO ^  ^  ^  5
sfiff t  ?
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Seed Multiplication Fabmb

*1106. Shri L. N. Afishra: (a) Will
the Minister of Food and AcTicnltiiR
be pleased to state whether it is a 
fact that the jute growers specially of 
Bihar do not get improved types of 
jute seeds except at high price?

(b) If so, do Government propose to 
have seed multiplication farms in the 
different jute-growing States of India?

(c) If so. what steps have been takwi 
in the matter?

The Parliamentary Secretary to ae  
Prime Minister (Shri Satish Chandra):
(a) No, Sir.

(b) and (c). West Bengal, Assam 
and UP. have already established jute 
seed multiplication farms. Orissa pro­
poses to start a farm during the c\jr- 
rent year. The Bihar Government do 
not contemplate setting up any such 
farm.

Shri L. N. Mishra: May I know whe­
ther these farms have been established 
and worked by the State Governments 
or by the Union Government?

Shri Satidi Chandra: They are
established and worked by the State 
Governments ,but the Central Govern­
ment give interest-free loans to the 
State Governments for starting them 
if they ask for such assistance.

Mr. Speaker: Question No. 1107—
Shri M. R. Krishna.

^  ^  anfV

STT̂  f I .

s n w  I

Amrit Mahal and Halukar Breed of 
Cattle

•1108. Shri Madiah Gowda: WiU the 
Minister -»f Food and Agricnltare be
pleased tu state what steps are being 
taken to improve the Amrit Mahal and 
Hallikar breed of cattle?

The Parliamentary Secretary to fhe 
Prime Minister (Shri Satish Chandra):
A statement showing the schemes 
sanctioned by the Indian Council of 
Agricultural Research and the Govern­
ment of Mysore for improving the 
Amrit Mahal and Hallikar breeds of 
cattle is laid on the Table of the 
House. [Sec Appendix V, annexure 
No. 49.1

Shri Madiah Gowda: May I know if 
the work of improving pasture lands 
has been undertaken?

Sliri Satish Chandra: That is a mat­
ter for the State Governments. Cattle 
breeding and improvement is primarily 
a subject of the State CJovemments. 
The Central Government only gives 
assistance when it is asked for.

Shri Madiah Gowda: Further, I 
want to know whether the mainten­
ance of pedigree bulls is considered to 
be an important step..........

Mr. Speaker: The hon. Member will 
see from the last answer that this is 
a matter for the State Governments. 
It is no use asking for details.

Shri Madiah Gowda: Even the ques­
tion of pedigree bulls and prevention 
of..........

Mr. Speaker: Order, order. What­
ever he wants is more or less a ques­
tion for the State Governments.

Shri Satish Chandra: Cattle breed­
ing is dealt with by the State Govern­
ments. Central Government or Indian 
Council of Agricultural Research give 
such assistance and advice as is pos­
sible. Maintenance of pedigree bulls 
is very important in any scheme for 
improvement of the breeds of cattle.

Government Servants (Studies)

•1109. Shri P. N. Rajabhoi: Will the 
Minister of Communications be pleas­
ed to state:

(a) whether it is a fact that Govern­
ment servants have been debarred from 
joining private colleges before or after 
office hours and taldng University or 
other examinations in the Civil Avia­
tion Department;

(b) if so, what were the reasons for 
taking such action; and

(c) whether it is not desirable that 
Government servants should be allow­
ed to acquire higher standard of edu­
cation particularly when the percentage 
of literacy is very low in India?

The Deputy Minister of Commoni- 
cations (Shri Raj Bahadur): (a) to
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(c). Technical staff are allowed to 
sit fpr examinations in technical sul>- 
jects relating to Aviation. In other 
cases permission is not being granted 
to the employees to join colleges and 
appear at examinations. This is in 
the exigencies of service. The matter, 
however, is being further examined as 
a general question.

Jaunpur-Pabtabgabh-Sultanpur Rail­
way Line

*1113. Shri Ganpati Bam: Will the 
Minister of Railways be pleased to 
state:

(a) whether Jaunpur-Partabgarh- 
Sultanpur railway line is going to be 
re-constructed;

(b) if so, when the work is going to 
be started; and

(c) whether any sum of money has 
been granted by the Government of 
India to start the work?

The Minister of Kaflways mmd Trans­
port (SMri L. B. Sliastri): (a) As there 
is no direct line existing between 
Jaunpur and Partabgarh and there is 
already a line between Partabgarh 
and Sultanpur, the questldn of recon­
struction of Jaunpur-Partabgarh- 
Sultanpur Railway does not arise.

The hon. Member is presiunably re­
ferring to the restoration of Sultan- 
pur-Zafarabad section of Utraitia- 
Sultanpur-Zafarabad line which was 
dismantled during the last war. It has 
been decided to restore the whole of 
this line.

(b) Preliminary arrangements for 
the restoration of the Utraitia-Sultan- 
pur-Zafarabad line are in hand.

(c) Yes. A sum of Rs. 7 lakhs has 
been provided for the restoration of 
this line in the Budget for 1952-53.

Shri Oaapatl Ram: May I know 
whether any survey of land has been 
made so far for the purpose, and, if 
the answer is in the affirmative, how 
much money has been spent so far?

Shri L. B. Shastri: I have already 
informed the House that we have 
made preliminary arrangements for 
the restoration of that line, and it is 
difficult for me to give the details. 
But the hon. Member may rest assured 
that the money has been provided and 
the work has already been taken in 
hand. So he need not worry on that 
account any further.

Shrt Ganpati Bam: May I know how 
long it will take to restore the line 
for tbe full operation of traffic?

Shri L. B. Shastri: It is difficult to 
say. ‘The hon. Member should wait 
for some time and see how the work 
progresses.

Banihal Tunnels Survey

*1114. Shri Gholam Qader: Will the 
Minister of Transport be pleased to 
state:

(a) whether the Banihal Tunnels 
survey has been completed;

(b) if so, when the construction 
work will be started;

<c) what is the total estimated ex­
penditure of this tunnel;

(d) how much time will be taken for 
its completion; and

(e) to which firm the contract has 
been given?

The Minister of Railways and Trans< 
port (Shri L. B. Shastri): (a) Survey 
has just commenced.

(b) to (e). The question of con­
struction will arise only after tite 
survey report has been received and 
considered.

(•**
^  ,1*3 lS }  J ,*

■
[Shri Ghnlam Qader: May I know 

as to when this report will be com- 
pl“ ted and by when it will be given 
effect to?]

lA 1^0 ifto ^  t
^  ^  t o t e  ^

? 4  ^  L5V
[Shri Ghnlam Qader: Has the

Kashmir Government imdertaken any 
survey in this behalf?]

ifto ^  ^

^  i I
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Postal Facilities during Elections

•1116. Shri M. L. Dwivedi: Will the 
Minister of Commimicatioiis be pleas­
ed to state:

(a) whether accurate information is 
now available regarding the extent of 
the additional service rendered by the 
Post and Telegraph Department during 
the General Elections;

(b) the sums of money set apart for 
this ^wrk and the actual expenditure 
incurred;

(c) whether the Postal employees 
engaged in various election duties 
were given facilities to record their 
votes; and

(d) the expenditure incurred Dy 
Postal employees in connection with 
allowances, travelling expenses and 
other movements due to Elections?

The Deputy Minister of Commuiii- 
catioBS (Shri Raj Bahadur): (a) A
statement is laid on the Table 
of the House. [Sec Appendix V, an- 
oexure No. 50.]

Fuller information ragarding certain 
of the items of additional service is 
being collected and will be furnished 
later on.

(b) No specific provision was made 
tor this purpose. Information regard­
ing total expenditure is being collect­
ed.

(c) Yes.
(d) Information is not available. 

Government do not propose to collect 
it as the labour and expense involved 
will not be commensurate with its 
Msefulnes.«J.

Shri M. L. Dwivedi: May I know, 
^ r, if the facilities which were pro­
vided during the elections by the 
Postal Department were fully utUised 
by the public?

Shri Ka] Bahadur: We hope so, Sir.
Shri M. L. Dwivedi: May I know, 

Sir, if all the expenditure set apart for 
the election work has heen utilised or 
some saving has been effected?

Shri Baj Bahadur: In reply to part
(b) I have already said that no speci­
fic provision was made for this pur­
pose.

Locomotives

•1117. Shri N. B. Chowdhiiry: WiU
the Minister of Railways be pleased to 
state the cost of locomotives manu­
factured at Chittaranlan comparii^ it 
with the cost of locomotives imported 
from other countries’

The Minister of Railways and Trans­
port (Shri L. B. Shastri): It is difficult 
at this stage to estimate the ultimate 
cost ef a locomotive manufactured at 
(Thittaranjan, though it is expected to 
be comparable to the landed cost of 
a similar imported locomotive, which 
is about Rs. 5 lakhs. In the first few 
years when production is being 
established and has to reach capacity, 
the cost of manufacture will natural­
ly be higher than sUCh landed cost,

Shri N. B. Chowdhnry: May I know. 
Sir, whether all the parts of our loco­
motives are manufactured in this 
country?

Shri L. B. Shatftri: Yes, it is plan­
ned to manufacture all the parts in 
India.

Shri N. B. Chowdhnry: May I know. 
Sir, whether any of the mntPrinlB re­
quired lor such manuf»!ture are im­
ported from other coimtries?

Shri L. B. Shastri: No. We have
got all those materials here in this 
country.

S taff  C a r s

•1118. Shri K. C. Sodhia: Will the  ̂
Minister of Food and Agricnltnre be
pleased to state:

(a) the number of cars and trucks 
in use at Government expense in (t) 
Secretariat (ii) Departments under the 
control of his Ministry at present; and

(b) the annual expenditure on these 
during 1951-52?

fhe Parliamentary Secretary to thk 
frime Minister (Shri Satish Chandra>»
<a) (i) 3 cars only.

(ii) 69 cars and 194 trucks.
(b) Rs. 15,813-6-3 in the Secretariat 

and Rs. 20,67,426-12-0 in the offices 
under the control of the Ministry.

Shri K. C. Sodhia: What was the
totsd number of cars in use during 
the year 1951-52?

Shri Satish Chandra: Sir, the number 
of vehicles in use was 66 cars and 
194 trucks.

Shri K. C. Sodhia: At what cost?
Shri Satish Chandra: I have said,

•Sir, that the recurring expenditure 
was Rs. 20,67,426.

Shri K. C. Sodhia: How many have 
been disposed of during 1951-5??
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Shri Sstish Chuidra:
information.

I have no

ITo ^  ^  'HI'

ifmrtt w  ̂  ^  f f  t  ’

Mr. Speaker: I think I should dis­
allow this question.

Shri Yelayudhan: May I know. Sir, 
which are the categories of Govern­
ment employees who can use staff 
cars?

Shri Satish Chandn: AU sazetted
officers on duty can use th«n. They 
are also used by cashiers for taking 
cash to rtie bank and bringing cash 
from the bank.

Shri Yeiayndluui: May I know........
Mr. Speaker Next Question.

New  Delhi Muhicipal Coboccttee

♦1119. Shri Badha Raman: Will the 
‘̂?inLster of Health be pleased to state:

(a) the total amount of Government 
grants under various heads given to 
the New Delhi Municipal Committee; 
and

rb) how this total grant compares 
with pre-partition expenditure?

The Miiiister of Health (Bajkmnari 
Amrit Kaar): (a) A statement, show­
ing the grants given to the Committee 
by the Chief Commissioner Delhi, 
durmg the last 8 years, is placed on 
the table of the House. [See Ao- 
pendix V, annexure No. 51.1

(b) A statement, showing total 
grants received and totai expenditure 
incurred by the Committee during the 
three years, immediately preceeding 
the partition, is placed on the Table 
of the House. [See Appendix V, an­
nexure No. 52.J

Shri Badha Baman: May I know.
Sir, if the Minister is aware of the 
lowering of standards of cleanliness 
in New Delhi?

Ba^mmari Amrit Kanr: Well, Sir, 
there has been a little lowering oi 
standards and the reason for that is 
the large influx of population into, 
Delhi.

Shri Badha Baman: May I know,
Sir. if the Minister has often observ­
ed heaps of rubbish lying at various 
places?

Mr. Speaker: Order, order. I think 
this subject is commg under the Delhi 
State Government and not under the 
Central Government. These questions 
will better be put on the floor of the 
Delhi State Assembly. They may be 
admissible there and not here.

Shri Badha Baman: Since you say 
this subject is for the State Assembly, 
I need not ask any other question.

Mr. Speaker:
too.

If permissible there

Sugar Mills in Orissa

*1120. Shri Sansanna: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of sugar produced 
by each sugar mill in the Orissa State 
during each of the last five years:

(b) the total consumption of sugar 
in Orissa during the same period; and

(c) the quantity of sugar exported 
from and imported into the State 
during the same period?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
(a) to (c). A statement containing the 
required information is laid on the 
Table of the House. [See Appendix 
V, annexure No. 53.1

Shri Sanganna: May 1 know, Sir,
as to why the sugar required for 
internal consumption is not being re­
leased at the local mills but imported 
from outside?

Shri Satish Chandra: There is very 
little production in one of the two 
Orissa mills which is comparatively a 
mill of small size. The other mill is 
not working due to shortage of cane. 
Sugar is not exported from Orissa. 
On the other hand, a huge quanti^ of 
sugar is imported from other provinces 
to meet the local requirements.

Shri Sanganna: What is the total
production of sugar in Orissa?

Shri Satish Chandra: There is one
small factory the annual production of 
which has never exceeded 2.500 tons.

Mr. Speaker: Next question.
Shri Baghavaiah: Mliy I kow, Sir, 

the number of sugar mills or factories 
owned by foreigners in this country?

Shri Satish Chandra: I cannot give 
the exact number just now.

Shri Baghavaiah: Is it a fact that 
some of the sugar factories like
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Somalkot are owned by foreiipiers in 
Madras State?

Bfr. Speaker: The auestion is only
restricted to Orissa. He ,has not got
other information just at hand now. 
Next question now.

^  ®nRo ftrarft:
WT 5̂5 v r i  «id^M ^  ^

:

(ap) W  %

^  5 I

( ^ )  JTft % ^
eft ^  f̂ RT FTH TT % T̂*TT ?TT

t ;

(*r) ^
^  2R?TT ^  ̂  PTFf

ft*^K

(^ )  f+ti +K«i 2H| V9FT
^ ^  t  ?

The ADiyster of Home AlbUrs mad 
States (Dr. Katjn): (a) No, it may not
be possible to shift the Court until a 
new building has been constructed.

(b) The matter is imder considera­
tion.

(c) No such proposal is at prê  
sent under consideration.

(d) The space at present occupied 
by the Court is needed to meet Parlia­
mentary requirements.

Shri N. C. Chatterjee: Sir, May I 
know if the proposal to shift the 
Supreme Court to Baroda Hoxise has 
been definitely rejected?

Dr. Katju: Because Baroda House is 
not considered to be suitable for the 
purpose.

Shri N. C. Chatterjee: Is there any 
proposal to build up a new house for 
the Supreme Court on Hardinge 
Avenue?

Dr. KatJn: That is under considera­
tion.

Shri M. L. Dwivedi: May I know,
Sir, in view of the fact that both the 

Houses of Psirliament are meeting here 
how shall we be able to provide ad­
ditional accommodation for Members 
and other officers etc., if we do not 
shift the Supreme Court to any other 
place?

Dr. Katjn: We are trying to do our 
best.

^y^TMigar: Is it a fact
tMt the Hyderabad Government has 
o flfe^  to seU the Hyderabad House 
to the Central Government for the 
purpose of the Supreme Court?

Dr. KatJo: I have not heard of that

# « I T o  1^0 :
WT 335SI# ^  fijT
^  :

(t )
% ftFtK  <T̂  JI#T

SimfNw ftajT 3n%T;

(w ) ^  ^RT«r

>IT PTTff ^  >ft;

(>r) ^  n
aftr %qr % '

^  5J^ f w  sftr

(^ )  WT ^  ^  SFRTT %

The Deputy Bfiiiister of GiMiimiiiiica- 
tions (Shri Raj Bahadur): (a) Action 
to implement the Plan is already be­
ing taken.

(b) The existing stations at Delhi, 
Bombay and Madras will also be de­
veloped and expanded.

<c) To start with, the Calcutta sta­
tion will operate Radio-Telephone and 
Wireless-Telegraph services only.

(d) The service will be available to 
the public.
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^  3TRrnft m

Labour W elfare  m  R ailw ay Colonies

*1123. Shri Dhuldmr: Will the 
Minister of Railways be pleased to 
state;

(a) the annual amount of expendi­
ture that Government incur on labour 
welfare in the Railway colonies of 
Gashia Phatak, PuUia No. 9, and 
Sipri Bazar near the Railway Work­
shops Jhansi (Central Railway);

(b) the items on which this expen­
diture is incurred;

(c) the annual expenditure for the 
years 1950-51 and 1951-52 in connec­
tion with health and Education; and

(d) the nature and personnel of 
the staff that is employed for this 
purpose?

The Minister of Rallwasrs and Trans­
port (Shri L. B. Shastri); (a) to (d). 
The colonies of Gadia Phatak, Pulia 
No. 9- and Sipri Bazar near the Rail­
way Workshops, Jhansi, Central Rail­
way are not Railway colonies. These 
areas have been amalgamated by the 
U. P. Government with the Jhansi 
Mimicipality with effect from 15th 
January 1950. The question of incur­
ring expenditure by the Central Gov­
ernment on the welfare of these 
colonies does not, therefore, arise.

Shri Dimlekar: Is the Government 
«ware that more'than 10,000 families 
of railway workers live in these three 
colonies?

Shri L. B. Shastri: Yes, quite a good 
number of them.

Shri Dhidekar: Is it not the responsi­
bility of the Government to see that 
health visitors and doctors are ap­
pointed to visit these families?

Mr. Speaker: Order, order. That
is going into an argumeht. He may 
ask for information.

Shri Dhnlekar: Is the Government
aware that in all these three colonies 
there are no Government or municipal 
dispensaries of any kind to give them 
medical help?

Shri L. B. Shastri: Well, the citizens 
of Jhansi should approach the State 
Government for that.

4|t mKo 1^0 w S ?  May I knoww ith er  the railway employees in
toese colonies are given housing al­
lowances also?

SW  L. B. Shastri: I have no infor­
mation.

Shri S. C. Samanta: In view of the 
large number of railway employees 
living m these colonies, do Govern­
ment propose to start hospitals and 
schools there?

Shri L. B. Shastri: In fact, that is the 
concern of the Jhansi Municipal 
Board. I am not aware, but I think 
Jhansi City has got hospitals and 
other amenities.

Bone Crushing Factories

Sliri Balwant Sinha Mehta:
Will the Minister of Food and Affri> 
culture be pleased to state:

(a) what is the total number of 
factories engaged in bone crushing in 
India;

(b) how many of them prepare 
bone-meal; and

(c) which State produces the most?

(a) Fifty-two.
(b) All.
(c) West Bengal.

Shri Jtelwa«t Sinha Mehta: May I
know the total quantity of raw bones 
available in the country, how much, if 
any, is exported outside, and why its 
export is not banned?

Shri Satish Chandra: The actual col­
lection of raw bones comes to about
l i  lakh tons though the quantity that 
may be avaUable in the country is ' 
much more.

Shri Balwant Sinha Mehta: Are Gov- 
emment aware that partially prepared 
bone meal is exported? And are bones 
exported in the raw form or in tiie 
crushed form?

Shri Satish Chandra: No bone meal 
is exported but crushed bones of a 
certain size are exported.

Shri Balwant Sinha Mehta: Why is
the export not banned when it is one 
of the sources of our national! wealth?

Shri Satish Chandra: 'fhere is not 
much demand for superphosphates by 
our agriculturists. We earn foreign
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exchange by exporting it. It is even 
profitable to import a small quantity 
of superphosphates if necessary. 25 
per cent of the bone meal which is 
obtained in the process of crushing the 
bones is used by our agriculturists. 
We will not require crushed bones till 
new industries which are in a position 
to utilize the same are developed in 
this country.

Shrl yenkataraman: Out of the total 
number of factories given by the hon. 
Minister, how many are power-driven 
and how many non-power driven?

Shri Satish Chandra: I have no
exact information on that point but I 
believe they are all power-driven.

Dr. P. S. Deshmnkh: The hon. Mi­
nister has mentioned the State where 
the production is the highest. May I 
know the name of the State which 
consumes it most?

Shri Satiab Chandza: T have no
‘ information.

Shri Sarangadhar Das: In view of 
the fact that phosphates are plant food 
taken out of the soil which should be 
returned to the soil and not exported 
outside, will Government take into 
consideration the banning of export of 
bones?

Mr. Speaker: Order, order. He is 
making a suggestion for action.

Shri U. IIL Trivedi: May I know
why protection is given to the bone 
meal industry in certain States and 
not in certain others?

Shri Satish Chandra: I have no 
information. The question about pro­
tection should be addressed to the 
Ministry of Commerce and Industry.

•ft TW : W

T̂R!T f  ? 

pRTft*

Udaipur-Himmatnagar Railway L ine

*1126. Shri Balw^t Sinha Mehta:
WUl the Minister of Eailways be 
pleased to state:

(a) whether any traffic survey has 
been made for the prooesed Udaipur 
to Himmatnagar railway line;

(b) whether it was foimd to be eco­
nomic or uneconomic; and

(c) if the answer to part (b) above 
be in the negative, what are those 
factors ttiat have been taken 
into account and led to this conclu­
sion?

The Minister of Railways and Trans­
port (Shri L. B. Shastri): (a) Yes.

(b) The project was found to be 
uneconomic.

(c) The estimated cost of construc­
tion, traffic prospects and worlung ex­
penses have been taken into consi­
deration. The anticipated net earnings 
are not expected to give a return of 
even 2 i>er cent, on the capital outlay.

Shri Balwant Sinha Mehta: Was any
representation made by the Rajasth^ 
Government to re-examine the whole 
case as most of the economic factors 
have not been taken into account, 
such as minerals, etc.?

Shri L. B. Shastrl: I have no infor- 
matioa about that, but if a w  such re­
presentation has been made we wiU 
look into that.

S octjbement Prices of Paddy, Ragi 
ETC.

•1127. Shri Muliah Gowd^ W^  ̂
the Minister of Food and Agncnltere
be pleased to state.

(a) the procurement prices of (i) 
paddy (ii) Ragi and (iii) jola m 
States of Madras, Mysore, Bombay 
and Hyderabad;

(b) the reasons for the variations 
in prices, if any, of the same commo­
dity in different States; and

(c) whether the procurement prices 
are fixed for each • commodity, havmg 
in view the cost of production?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish
(a) A statement is laid on the Table 
of the House. [See Appendix V, an- 
nexure No. 54J. *

(b) The reasons for variations in 
prices in different States are due to 
the fact that the procurement prices 
in each State are fixed taking into ac­
count the condition of the crop, econo­
mic conditions in the State, prevailing 
market prices and price trend of other 
competing crops.

(c) No. The data regarding cost of 
production is not available.
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Shri Bladlah Gowda: Will the hon. 
Minister please state whether it is not 
found difficult to prevent the smuggl­
ing of these commodities from State to 
State on account of these variations in 
the procurement prices?

Shri Satish Chandra: It cannot be 
altogether avoided. Every precaution 
is taken to see that smuggling does not 
take place— t̂here is a cordon around 
each State. However, the inter-State 
bans are being gradually removed and 
the hon. Member must have some 
consolation from that fact.

The Minister of Finance (Shri C. D. 
Deshmnkh): Sir, if I may intervene,
usually when procurement prices are 
fixed, in bordering districts some at­
tempt is made to equate the prices in 
order to stop smuggling.

Shri A. M. Thomas: May I know
how the procurement prices prevailing 
in Madhya Pradesh and Uttar Pradesh 
compare with the prices obtaining in 
the States mentioned in the question?

Shri Satish Chandra: At present I 
can only compare the prices in 
Madras, Mysore, Bombay and Hyder­
abad, as this question refers only to 
these States.

Shri Velayndhan: Do the prevailing 
market rates to which the hon. Parlia­
mentary Secretary referred include 
black market rates also?

Mr. Speaken Order, order. That 
question is not a proper one.

Shri M. S. Gnmpadaswamy: The
hon. Finance Minister told us that in 
the border areas prices have been 
equated. May I know whether the 
prices in the border areas are different 
from the prices in the other areas?

Shri C. D. Deshmnkh: Yes, that folr 
lows. Sir.

^  ^

^  lit f W  *RTT t  ’

Mr. Speaker: He is asking some
thing beyond the scope of the question.

Chinese Paddt

*1128. Shri Madiah Gowda: WUl
the Minister of Food and Agricnttnie
be pleased to state:

(a) cultivation of how many varie­
ties of Chinese paddy has been tr i^  
in Mysore State;

(b) to what extent each variety 
has been tried; and

(c) what is the result?
The Fariiamentary Secretary to the 

Prime Minister (Shri Satish Chandra):
(a) Four.

(b) Exact figures relating to each 
variety are being collected, These 
strains have, however, been tried in 
Departmental Farms only.

(c) They are reported to mature 2
or 3 weeks earlier than the local varie­
ties, i.c., in about 100 days.

•ft l(5To V tV  I VTT

ispflr ^  fts’ ir «nr | ?

I  ^  ^
^  'IT 5rf#T r>i>Hi

w  t  I

lit «fto TW : WT

^  t  ?

^  I. yxvitr 

^  t  I

Shri Bbdlah Gowd*; May I Imow if
these experiments are earned out 
in v^ious parts of the State and 
different kinds of lands?

Shri Satish Chandra: Ten such 
varieties are being tried ii> different 
places.

M u r d e r s  and Robberies in Delhi

•1129. Shri Radha Raman: WiU the
Minister of Home Affairs be pleased 
to state:

(a) how many murders and rob­
beries in the Delhi State have taken 
place during 1950-51 and 1951-52;

(b) how many of them were in day­
light; and

(c) what steps are being taken hw 
Government to stop them?
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The Bfinister of Home Attain and 
States (Dr. Katja): (a) and (b). 1
lay a statement on the Table of the 
House. [See Appendix V, annexure 
No. 55.1

(c) Both foot and mobile patrols 
have been detailed by day and night 
to prevent crime. A special Staff has 
been put on duty for the location of 
bad characters.

Shri Badha Raman; May I know 
how these figures compare with the 
increase in police personnel in Delhi?

Dr. KatJa: I suppose crime decreases 
as the police increases.

Shri Boovaraghasamy: May I know, 
Sir, the total number of murders 
which took place in India during 1950­
51 and 1951-52?

Mr. Speaker: I do not think that 
this question can be answered.

Shri Badha Baman: May I know if 
the hon. Minister is aware that life 
and property in Timarpur and the 
outskirts of Delhi have become unsafe 
for the people and they have inade 
representations of this to the Central 
Government?

Dr. KatJo: I require notice.

H WWW Wt 

* t « o  A o  : W f
m w  ^  j!i|I

:

(^ )  filsi s r ^
Ttf ifhiPTT f ;

(^) t, 5ft

W  ^ fro

£ " ^ J “ entary Secretary to the 
(Shri Satish Chandra):

foodgrains, Vindhya 
rtadesh has got an iFxport quota of

(b) The Centre has fixed the ex­
port tMget of B,000 tons for Vindhya 
Pradesh during 1952.

(c) The final estimate for 1951-52 
places the rice production in Vindhya

Pradesh at 207,000 tons'. This is sub­
ject to revision.

^  ifto ¥to PiqTd
% «rr? TO* 5T^ ^  ^cRT

«fY ̂ ¥79"
•IT % TO trw ft i

^  qf<r<^Pd

ifto snFft : TO" ^  
^  t  3T^ %

^  3RiM

I  ?
^  TO  : ^  w  ^

^  fsn r ^  ^  ^  ^
^  3nft w  t  

aftr 3nft *T  ̂ fiwn’ f  i

^  S kRT >driKH T̂T, ^
3TT R̂JcTT I  ?

5? ^  ̂ TT I ^  T O

T̂fcT ^  I

«ft 1^0  lJ[Wo f5%^t : TO" i t p h N

ftpsjr 5 ^

t ’
^  wiVW VW  I ^  <f>T 

I

«IV 3nTo ftWRt : WT ^

^  fipBT ^ ijg jfFIT t  ^
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^  ^TT ^  ferr 5̂fT̂  ?rr^
«TT I ^  ^  ^  pTR ^  qf?r ^  ^

1 1

^  T̂TTo t^ o  f ^ i O : ^  #  f^^n?y 

^  ^  t  ^  ^  ?

^  ffcfhl ^Fff : ^  f  ̂  S
3PR  ^  ^

^ T T f ^  t»

^  ^3^  fe n  ^3nw I
Shri Namdhari: In view of the fact 

thŝ t 0rice is the Hood of rishis and 
mahatmas and it produces intellectual 
superbrains, will Government encour­
age rice production?

Mr. Speaker: I could not follow his 
question. Did the hon. Minister 
understand it?

^  H?fh5T WS : ?lTr ^

^  t  I
Mr. Speaker: We will proceed to the 

next question.
NuTRmoNAL Research Institdti,

COONOOR

 ̂ *1131. Shri C. R. Narasimliaii: WIU
the Minister of Health be pleased to 
state:

(a) whetl^er there is a proposal to 
shift the Nutritional Research Insti­
tute from Coonoor to any other place; 
and

rb) the reasons for the same?
Tlie Mmister of Health (Bajtaimari 

Amrtt Kanr): (a) Yes.
(b) The reasons are that:

(1) the accommodation available 
in the present building; is not 
adequate lor the needs of the 
laboratories and facilities for 
further expansion do not exist;

(2) the laboratories have to work 
more or less in isolation from 
any other scientific activity in 
allied sciences with the resylt 
that the workers in the Insti­
tution are greaitly handicap­
ped; and

(3J the clinical facUities available 
in Coonoor are inadequate and 
do not provide sufficient 
material for investigation on 
nutritional disorders which 
are widely prevalent in India.

Shri C. R. Naraslsilian: Has the
State Government made any repre­
sentation in the matter?

Rajknmari Amrit Kaur: Yes, Sir.
The State Government was asked in 
the first instance whether it could 
give us any land where we could shift 
the Institute from Coonoor to Madras. 
Unfortunately, the land was not avail­
able except at a very high price. 
Since then, the governing body has 
met and it has taken a decision to 
shift the laboratories to Hyderabad. 
The Madras Government has again 
made a representation and are offering 
land and facilities and we are just now 
in consultation with the Chief Minis­
ter of Madras.

Shri Yeakalaraman;, For how many 
years has this Nutritional Research 
Institute been in Coonoor?

Rajkumari Amrit Kanr: It has been 
there ever since its inception. I do 
not know exactly when it was started.

Shri Veakataramaa: May I know
how many reports of great importance 
have been issued by that Institute?

Rajkiinuuri Amrit Kanr: I could not 
give the exact number of reports, but 
even last year a very good report was 
issued.

Shri Venkataraman: May 1 know
then what is the necessity for trans­
ferring it?

Mr. Speaker: Order, order.
Shri S. y. Ramaswamy: Is not the

climate of Coonoor suitable for nutri­
tional research? .

Rajkumari Aairit Kanr: I do not
think that nutritional research de- 
pmds upon climate. It depends upon 
very many other facilities and we 
want to shift this Institute from 
Coonoor because those facilities, as I 
have said in my reply, are not avail­
able there.

Shri S. V. Ramaswamy: Is there
any difficulty in getting additional 
accommodation at Coonoor?

Mr. S p ^ en  That is one of the 
reasons given.
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l>r. M. M. Das; May I know whe­
ther the Coonoor Institute is the only 
institute under the Central Govern­
ment for carrying on research in nutri­
tion, or is there some other institute 
also under the Central Government for 
that purpose?

Baikumari Amrit Kaur: The Coonoor 
Institute is the only one under the 
Ministry of Health, but there is also 
another one under the Ministry of 
Food and Agriculture.

WRITTEN ANSWERS TO 
QUESTIONS

P r o f it s  or S u g a r  M il l s

*U03. Dr. P. S. Deshmokli: Will the 
Minister of Food and Agriculture be 
pleased to lay on the Table of the 
House a statement showing:

(a) Gross profits of sugar mills in 
India for the years 1945-46, 1949-50,
1950-51 and 1951-52;

(b) dividends declared in each of 
the above years; and

(c) names of managing directors?
The Parliamentary Secretary to the 

Prime Minister (Shri Satish Chandra):
(a) to (c). Information is being col­
lected.
UP.S.C. A s s is t a n t  G ra d e  ExAMiNAtiOM

•1107. Shri M. B. Krishna: Will the 
Minister of Home Affairs be pleased 
tp state:

(a) the number of candidates who 
appeared for the UP5.C. Assistant 
Grade examination held in December 
1951;

(b) how many of them have quali­
fied in the examination; and

(c) whether in this examination the 
pass percentage has been increased 
from 40 to 507

The Minister of Home Affairs and 
States (Dr. Katju): (a) 2,973.

(b) 633 have qualified.
<c) Yes.

B o n g argaon -G au h ati R a il w a y  L in e

•1110. Jonah Amjad Ali: Will the
Minister of Railways be pleased to 
state whether there was any project of 
construction of a Railway line connect­
ing Bonagargaon with Gauhati via 
Jogighopa and Pancharatna with a 
bridge over the Brahmaputra river?

116 P.S.D.

The Minister of Railways and Trans­
port (Shri L. B. Shastri): The rep^ is
in the afiOnhative.

R a ilw a y  B r id g e  o v e r  B x v e A  
B ra h m a p u tra

•lllL Jonah Amjad AU: Will the 
Minister of Railways be pleased to
state:

(a) whether a survey for the con­
struction of a bridge over the River 
Brahmaputra from Jogighopa to Pan­
charatna was done;

(b) if so, when;
(c) whether there was any estimate 

prepared for the purpose;
(d) whether the execution of the 

work has been sanctioned; and
(e) when the execution of the work 

is likely to begin?

The Minister of Railways and Trans­
port (Shri L. B. Shastri): (a) and (b). 
Some investigations about sitii^ of a 
bridge at Jogighopa were carried out 
in 1947, but on account of the parti­
tion of the coimtry and consequent 
drain on resources and lack of neces­
sary equipment for boring into the 
river, further investigations were post­
poned.

(c) No estimate for the construction 
of the bridge was prepared.

(d) No.
(e) As the matters stand at present, 

there does not appear to be any likeli­
hood of the work being commenced in 
the next few years.

T r a c to rs

♦1112. Col. Zaidi: (a) WiU the
Minister of Food and Agriculture be
pleased to state whether there is any 
scheme for the manufacture of trac­
tors in India; and

(b) if so, what progress has been 
made in this direction?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
(a) and (b). A nimiber of schemes for 
the manufacture of tractors were 
sponsored by the various parties but 
only three have survived.

A firm in Orissa has proposed to 
manufacture tractors in this country 
by arrangement with a German firm. 
Production is expected to begin before 
the end of this y^ar. A firm in Madras 
are assembling a well-known make of 
British tractors in their automobile




